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, , . .  - ! . :  at& ~ e h m d u p ,  May 27,2003 . :.. 
- .  L. .., . . -.  

- 3  - 
, : *.. .: -- . . . ,  - . ... . 

'. .- . ._. . , .  . . .  .; "' - IN piikuance of the provizidh of 'dibse (3jif *&'& of the Constitution of lndia, Re Governor 
. , . . -  

; , is pleased to order the pubficatiin ofthi follo$ing Endtish translation of the Uttaynchal Motor Vhicles 
,. .-." . . 

Refo1ys8iil,.20~03 . ,(,\ ? + , .  (~tiawn&+ ~dhiniydrn'sankh~a 12 of 2003) for generel information. 
. . t .  - ! - ;< . . ,- < ,- . . I - - -  -. 

-. .>,,:. : . L '  . - -  ' As liassed'by thei~ttaranchal Legislative Assembly and assented by the Governor on .. I..' . . . .- 
April i6,2003: . . .  , -. .. , . , 

:-. . 
THE UTTAWCHAL MOT'O,R VEH ICLES'TAXATON REFORMS ACT, 2003 

- , id provide for the reforms of all-'fie taxes in @e State imposed on motor 
v.ehicles; -it'& herFby enacted in the 54e year of the Republic o f  India as follows: - 

Tx- - 1. (1) This Act may be called the ~ ~ ' c h a 1 ~ 0 ~ ~ ; ~ e h i c l e s   axa at ion ~ e f o m s  
.tent -arid com- , . 

Act2003. . , mcn'ccrncnt ' .., .. . .. 
(2) It extends to"&& wholc of Utbmnclial, 

.-:< . . (3)Itshallc&ei&foreeons~chdateastheStateGovementmay,by 
.. .:, - .  
- I 

got&cation, appoint in this behalf and differerrt~&t&'may be appointed for 
-'different provisions. <. . 

,,, 7, ,* .-- 
- . 

-I . . - 
2. In this Act-- . i , > ,  . - 

. , (a) "Additional tax" means a tax imposed under section 5 or iectidn 6 in addi- 
tion to the tax imposed &rider section 4; - 

@) "AppeHate Authority" means the Transport Commissioner, Uttaranchal or 
any other oficer appointed by the State Government 9 Appellate Authority. 

J . (c) "Certificate ofregishtionyy me.&the cmif icak isflled a competent au- 
- . . : ;thority to the effat that a motor vehicle has been duly,~gistered in accor- 

. . . , - .- - - dance with the provisions of the Motor Vehicles Act, 198g'sr any other law 
for the time being in'force, relating to registratim~$plot~~~,ehi~le~; 

+ (d) 'Goods carriage" means any motor vehicle cgnstrii$ted or qdapted wholly 
. . or partly for use for thi carriage of goods, ,ormy 'motor vehicles not so 

F- "-:  

- constructed or adapted when used forthecege  ofgdodseither solely or 
in addition to passengers, ahd includes a wlor but docs not include a motor 
.cab, or maxi cab or a contract carriage or stage carriage where such con- 
tractca&age or stage-carriage is a i  . . r .  to carry a limited quantity of 
idad; 

(e) 'limited quantity of load" means such quantity of ,oad, not exceeding the 
. . Iimje determined by the Transport Co-issibner, ~.tta~&bal, as the.Reg- 

jstkring ~uthority m a y . s p e d ~  h . the . .  r&istratibn certificate in respect of a 
. . 

* :  . :  - -  vehicle. - : (f) ltO1d motor vehiele!~mcans a motor vehicle otherthaq a transport vehicle 
, . 

registered prior to Fcbrusry 5 ;  1988 Gdcr the provisions of the Motor Ve- 
. . _ I ,  hicles Act, 1939; 

, . . , =  . .- 
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(g) "Operator" in respect of a transport vehicle r n k s  a#&son-whosenam is 
entered in the permit of in an authorisation certificate iswd,mder the U#ar 
~radesh  tor vehicles ( S p e d  Provisions) Act, 1g76, (As applidable in 
Uttarancha1)-and where there 5sno such permit or author isation certificate, - 

the persop ..whose name is entered in the certificate or registration in re- 
spect of Such vehicle, and wh&:the trampoi vehicle is the subjkct of a 

' 

hire purchase agreement, the person in possession of the vehicle under that 
agreement and where any such person is a minor, the guardian ofsuch 

. . minor; 
(h) "Owner" in respect of a motor ve.&cle means the .person whose name is 

entered in the cedi ficate of r&i&tion issued in respect of such vehicle, 
and where such~vehicle is thisubject ~f an agreement of hire purchase or 
lease or hypothecation, :the&& in possessjon of thk vehicle under that - 

agreement &d whe're any such person is. a minor, the guardian of such 
minor. 

(i) 'Rssengcr" in relation to a public service Gehicle me- any person travel- 
ling in a service vehicle, does not inciude theoperator, the driver, 
the conductor or an ei@loi& if the operator of the public service vehicle 
travelling in the bomfide . ,  .&!Charge . of his duties, in . . c k e c t i o o  with the ' 
public service vehicle; 
"Quarter" means a d o d  of three calender months-expiring on' the last day 
of March, June, September or December; . , . -  . , . ,  . . . , .?-.:.. 

(k) 'Qgion" means. the arka specified asregion under s&-:&$on (1) of sec- . .. 
tion 68 of the ~ o t o r  ~=hiiies Act, 1988 ' b d  ihclydes a sdj<egion . . as may 
be specified by the State Gdv-&tfid&;tkne to time; 

. . 

' ' (l) "Tax" means any'tax le i id kdef  skhon'4; 
(m) 'Taxation Ofificer" means an officer appointed as such by @&ate .&v- . 

. . 
merit and includes any other g f f i y  on whom afl.or any of &ep&s of 

... . the Taxation officer are, &f&ed by iei&l . . or 'special -order ~f the 
State-Gove w e n t ;  

' (i) ''Transport vehicle" means a goods c&&e or a iublic service jehicle; , 

fo) Words and expressions q e d  but not defined in t h i s  ~ c t  and defined in the 
Motor Vehicles Act, 1988, shall -have the respective meaning assigned lo 
them in that Act 

J A ,  I 

3.  (I) The state ~av-ent 4, b i  nrlk or notified order, ~ubject to such con&- Power to crcmpt 
. - -  - .  . 

tions and for such period, as may be specified, exempt, either wholly or 
@ally, any motor vehicle or class of motor vehich operatiog in M e m c e  
of a$ edu&oaal, medical; pbihthropic or dther purpose from . 
(a) the operation of this ~ c t  or any provision thereof, or 
(I) the of any tax 'under this Act. 

(2) The exemption granted, or the cooditiam far tlieexemption imposed, under 
sub-section (I) may be inade effective retrospectively bur not from a date 
earlier than the commencement of the financial ym.  

(3) I'he State Government may, in the like manner withdraw any exemption 
.granted mdm the iub-section (1) but such withdrawal shall not operate . . rebspectively. , .  . 

. , ...... ; 

. .-,:, 

4- (1) Save as otherwise provided in'this Act or the rules made thmellnder, no ~mporilion of tax 

motor~vehide-other than a &ansport .vehicle, sMl be used in'any-public . 

place in Uttaranchal unless a one-time tax at the iate applicable in respect 
of such motor vehicle, as specified in Part 'B' of the First Schedule has 
been paid in respect thereof; 



Provided that where a one-time -@x in respeot of any such motor vehicle 
has been paid before the c g m m e n ~ & ~ ~ t  of the Uttar Radqh Motor Ve- 

- . : . hicles .. Taxation (Arneqdment) Act 2000 (& applicable b.l@ranchal) and 
. . such Ta,x has not been &funded under sub-section (5) o f . ~ t i g n  12, no tax 

under this sub-section shall be-payable i n , r e ~ c t  thereof a& such corn- 
* ,  

mencment: , ,  - - . - - , . . - . - 

Provided further that in respect of an old motor vehicle, insthd of a one- 
time tax, annual tax at the rate applicable to such motor vehicle asspecified in 
Part 'C' of the First Schedule may be paid. 

: ',. '(2) save aLotherwise proyided'by or yder this Act i o  hispod vehicle 
. ,. shall bc used in any public place in',Uttaranchal unless a tax at .the rate 
. . - 

- -  applicable io such motor vehicle;'& specified ~ 'Part 'Dy of the First 
schedule-.hi been paid in respect'thereof. 

(3) Where any motor vehicle other than a &amport !chicle, in respect whereof 
onetime-tax has been paid, is operafed,as a transport vehde, the tax 

ynd& this Act on such &sport ~khicle'shall'be payable. 
(4) The State'Govimment may, by riotifi~tioi~,!ibcr&h$ by not m&e than 

' ,  'fifty percent, the rates of tax; specified& Fi' 'B', . P& , 'C' or Part 'D' 
. . of the first Schedule." 

- .  :. . 
, . :J. .. 

Ad biiional lax on 5.  (1) Save as otherwise provided by or under this Act nb' g&s =-age shall 
goods camages - be opemted in any JjubIic place in Uttaranchal; unless there  ha^ been paid 

hrespect theredf, in-addition td the th pafable &d&- sectioh 4, an addi- 
tional tax i t  the rate applicable to such goods caniage specified, & the 

, - . .  
case may be, in - . . 

' 

(a) Third Schedule, in the base of the goo& cirriage plying under perhits 
: -- granted by authori tics having jurisdiction within UftarinchaI, br 
(b)  art"^' of the Third Schedule, in the case of goods carriage oberatmg 

under national permit granted under sub-section (1 2) of section 88 of the 
. . .  . . .  

Motor vehicles Act, 1988. 
(c) Sixth Schedule, in the case of the goods carriage plying under permits 

granted by authorities'having jurisdiction outside Uttaranchal for inter- . 
State routeparty lying in UTtaranchd. I A 

Provided that fhe State Government may, by+notification, increase by 
not more than fim the rites of zdditip%l . I tax specified in the said 
Schedules. : . .. 

(2) where sly riiproca1 agreement reli@g t i  &ation df g&ds carried by 
road is entered into between the ~ovem&ent  of ~ b c b a l  and any 
other State Government or-a Union ~erritG,,t+el&y of  additional tax 

. -  . . . 
under the sub~ection (1) shall, notwithstanding &ythhg contained in +e 
said sub-section', be in iccordance with the ti- and conditions of such . .  
agreement: . ,  

. .  . Prpvided that the additional tax so levied shall not exceed the ddi -  
- . tional tax, which could have otherwise been levied under this Act. . - 

Additional tax on 6. (X') Save as otherwise provided in this Act or the r d e s  made thereunder, no 
public srvicc vehicle public service vehicle, other than those owned or controlled by the State 

. . Tmsport Undertaking shall be operated iq any public place in Umwchal 
. . . unless there,has been paid in respect:thereof,-,in addition .to the .tax pay- 

. , .. . able undq Section 4, an idditional.tqat themte applidable to such public 
' service vehicle specified in the ~ourth.~chedul.&: .:. . 

:.. . '  . ., . . 



-. . - - - - 

Provided &the state . ~ ~ v e r n n k j t  may, by notification, inciease by 
not mike than fifty ,per dkn i  the rat& of additional tax specified , .  in the said 
Schedule. . . 

(2) The addifional taxv* ieqectof; public &vice iihicleo-id or contiolled 
by a St* ,Gdkrtaking ihll' be levied and paid k , kcordance 
with the fcihhla 'spiiified in the ~ i f € h  Schedule. 

(3) In casd of the public s w c e  vehicle plying under pennits granted by au- 
thorities I;&& jurisdiction outside U & C ~ ~ I  f& inter-state route partIy 
lying & ~ t h m c h a l h ~  additional tax iMl biaccordini to Sixth Schedule. 
~ov ided  that the state ~ G i + n & t :  y!9, b j  notification,, increase by not 
more thin f t y  pke&t, the ra.6 o f  additional tax sbecified the said 

- ,  . . 
Schedules. . A .. . . - ,  . 

(4) where any-reciproda~.agreemenit'k1ating to taxation of public service ve- 
hide by road is enterid into betyeen the ~ o v e k e n t  of uttaraqcha~ and 
any other Sta'te ~ o ~ - & t  & a union ~emtory, the levy of additional tax 
under the sub-smti&n . ...- . , (3) of tlui s~tidn~shall, notwithstanding anythmg con- 
tained k thk said suv-sectih, . - . ,  . . . be,~.accordhce with ,fie kp& &d condi- . . 

:. . 
tions of slicb agre=mkht: 

Provided tlm; the additional . .  tax so levied shall not exceed the additional 
tax, which cduld have otherwise been leyied under this Act. ' 

( 5 )  Where a public k v j c e  vehicle js. or partially exempted from the 
payment of additional tax by or under.this Act a surcharge hr.the p-qose  
ofthe fund establishid under sec& 8.shall be.levied on its operator at the 
rate of five per c&t of the additional fax' that would have been payable on 
such vehicle had it not been so exempted, and such amowt shal! be credited 
tothesaidFund., .. . . 

7. For the purpose of determining the.&noynt of the tax payable in respect of CI~rsificntian or 

lmnsport vehicleunder the First Schdule or for determining additional tax pay- :?: 
able under-the FO& Schedule all routes in'~ttarancha1 shall bc classified by d. i i ~ona l  - 'LBK ' 

thc prescribed authority as ,"A-Class" routcs or."B-Class'' routes in such man- 
ncr as m& be prescrjbed. . . .  

8. { I )  For lhe purpose of providing relief to the passengers or other persons suf- Accident ~ e l i e f  

f e r i  casualty in any accident in whcJ a public service vehicle is involvyd, 
or to heirs of such passengers w other persons, the State Government &a11 - 

establish a fund to beknown as the 'Wttaranchal Road Transport,Accidents 
Relief Fwd:'. T h e  surcharge levied under sub-sec tion: (3) of section 6 and 
an amount eq&alent to one out'of twenty one parts ,of the additional tax 
levied under-sub-s,wtions ( 1 )  and (2) of section 6 shall be credited to:the 
said Fund. 

(2) ?be fund established under auisection (1) shall be administered idutilised 
in such manner, as may be prescribed. 

9. (1) Subject to the provisiqns ofgection 1 I-- - . . . , Payment oi tax 

(i) the tax payable under sub-sec tion (1) of smtion 4 shall be paid at the time of and pems"y 

the regishation of *e'vehi,cle under the Maer Vehicles Act, 1988; - 
. Provided that in iespect of an old motor vehicle; the tax ;shall br;: pa,yable 

in advance on br before the fifteenth day of kunary in each ykai;' 
(ii) the tax payable under sub-section (2)  of section 4 shall be payable in ad- 

vance.for each quarter at the time of the regiskition-of the vehicle under 
the Motor Vehicles Act, d988 and thereafter on or before the fifteenth day 
of January, April, July and Octobcr in each year; 



, . . .  . 
- (ih] the additional tax payable undkr clause (a) of @-section (1) of section 5 

shall be payable in adv&ce on or before . the . 1% day of J&W, . .  April, July 
and October in each 

(iv) (a) the additional tax under section 6 (other than a case'to.wbich subclause 
' 

(b) applies) shall be payable in advanc*'on or before fifteenth day of each 
calender month at the rateof one-&rd of-the-rate specified iu the Fourth 

I . . . . 

Schedule; 
' (b) the additional tax payable under s h o n  6 in&pect of vehicles covered 
by temporary peimit issued for the ance of passengers on special 
occasions, sich as 'to $idmfio& fairs arid religio* gatherings or to carry 
-age p&ki&, touiist parti= irr b k h  &her &served shall be paid 
at the &.of issuanie orsuch t&&my pixmi t. ' 

(2) When any person transfers a ,motor vehicle registered in his name to any 
bther person, then withoufpiejidice,to the liability ofthe transfk w in this 

- fegard;the tmi~fa& shall be liable to pay the wears of tax, additional tax 
. . hd-peidty ,  if by, .irinqkiof th~mo~or'vebicle so h f e r r e d ,  due on or 

. - bef6k the datkbf itsb-ansfe+;.ai if the transf&e.was the ow& of the said 
... . motor whit1 e &ing-& p&d for whid *such tax, addjtional taX or penalty 

.. .. . > .  . .-. 
. is due. . . I  

(3) ,Where the tax or f additional tax in respect of a, motor vehicle is not paid 
within the period specified insub-sectim (I), in additidn to the tax or the 
additional tax due, apenalty a f d h  rate not ex-g kenty five per cent 
!of the due arnounf, as may- be;prescriid; shall be payable, for which the 

- owner md the operator if- shall be joiritly and severally liable. 
. , . (4) In computing the amount of tax; additional tax of penalty under this Act the 

amo~mt.shall.be rounded off b-theflearest-rupee, that is to say a fraction of 
a rupee being fifty paise ot. more shall be rounded off to the next higher 

. . . , , . . .rupee md aay fraction less than -lXiy paise shall be ignored, 
Vchiclcs nbtiti b i  10. .[I) .W~Mthstan.ding ,anything contained ih ktiofi9,,no w o r t  vehicle shall 
u x d  in ~ttarabch?~' , . . ply in UmRChal :: : . - !.,.- .. . . . . . ,  . 
witboui paymcct 

of U x  
. - -(a) under a ,temporary/ permanent permit+granted und& the -Motor'Vchicle 

Act, 1988, by an authority having jurisdiction outside Utlarancbal unless 
. . .  there has .been paid in resp,et tberwf - . . . - . . .  . 

J - C1) a tax under section 4 ixlculated at theappropriate rate @tiged in the First 
. Schedule and in the &cr provided under subsection . . (2)-for the number 

. . .  
, . of weeks of-its use or stay in Uttamnchal; 

. (u]. an additional tax for a public carrier under sectibn 5 or in case of a contract 
caq-iage under section ,6, as the case may be, - ; ' - . ' - 

(iii] an additional tax for-a stage carriag~ plying on an inter~tate route under an 
agreement , - 

between two states, under'section 6.  
(b) undcr a national permit granted under sub-sec tion (1.2) of section 8 8 of the said 

Act by an authority ha*g jmisdictiw outside UttamchaI mile.& there bas 
. been paid in respect th-f an additional tax under section 5 calculated at the 

rate specified in clause @)bf the third Schedulejn the manner pmaiIbed 
(c) bndey.q;permit &ranted under.&-section (9) of section 88 of the said Act 

read &ith the Motor VehicIs (All India Permit for Tourist Transport Op- 
. erators) Rules, 1993 by an a u t h o s ~  having jurisdiction outside Uttarancbal 

. , unless mjri,bas beenpgd in q e c t  thereof additional tax under section 6 
at the rate specified in sub-clause@) ofArticle II of the Fourth Schedule, in 
Ihe manner prescribed: - - . ., , I  - .- 



provided that the state G o ~ e h m t  may, by notification ,increase by 
. ,  . . not &re than fifiy'rncenf, therates . of .. idadditional-tajr specfiedinthe said 

. i .. - ,  

Schedules. 
(2) For the purpose of levy and payment bf'wunder iub- clause'(i) of clause 

(a) of db:&ctibn (1); the t& iaY1ble ;fbr an$-t&o kid&' .. or . $art thereof 
shall . , . .  be 2/13th'of the Ate . .  h i f i e d  . . _  ih the~ht  Schedule. - " . ' '- - '  

.'(3), 1f gucli'i;ehiclds cdvered , .. uiidet pt&~&i/t&*ky p&its from other ii-.fO-~h lilying:'withO~t',~gym& biba$l;le &es'\aiihh-d&tional taxes 

, 
. -of ~ i h i & c h a l ,  p&dty khzili . be . eqiir'd . . .  ic-&o'tim& . .  , ! .  .. . . .  sf fez& pa$3ble'.tax and 

additi6na1'tax;a~ditiokfly. -. ' . > \:, 
- .  

(4) ~ehicles'&ta&~in ~ t k m c h a l  . . fo&d . , . . . , iithbkp&i<~ax , -. fiom such 
- , ;. , :, 

vehides shall be %alized as .I - . ' 
- .  - . . - . .  . - . .  . (i) Motor Cab . . 

- ;OO. - 

. - 
' (GI Maxi Cab -'. - . . _ 

.. - , .  . ... . - - -Rs;750.00 
(iiii Qmni Bus . : -. 

- : I .  . . . .  
.. . 

- Rs.3000.00 
-' - J -  ' '(iv) Goods Vehicle . .. . . . , . . . . . .  

, : , , ,  
- Rs; 3000.00 - - 

. . , - - : ' .... ..: ' , ,- - '  , . -, - . - . .-. 
And the rate of montldy Additional tax on suchvehicle shall be k under and 

- realized along with 25% (twenfy f i ~ e  pacmit ) penalty:- : - -  , .. ' 
. , - (i),-Motor Cab two heSbfIhetax wdersec.88(9) -. . \ 

' (iiJ Mixi Cab ,. . : -times ijf & etax'mda-~ic:88(9) - - - - 

-; . . @I B~~ h.e b;f -th etax-kdersec..88(9) .; - 

' . ' - (iv) Laad Vehicle '- tiirohmes of thkpayable niontbly additional fax but 
. minimumRs.2,000.00 -. . 

(5 )  Private vehicles being found opergtedas commercial vehicles, on these 
vehicles payable addition J taxltax:shall be (on every c.Mm .or orseize) 

. . 
-. . , - .  

s.no. thef~mofunauthorised~. ..,, .:Taxpayable. AdditionalTax 
o p t i o n  - ,: I . ., .(Rupees) - -, . Payable (Rupees) 

.. - - ~.:-,..':".:.! - -  . . , -. - .- - 

T As Taxi/ motor cab , , - ' > .  ,. :l50@0. . . . 2ooO.00 
2 As Maxi cab . .. 200?.00- 4000.00 
3 P n v a t e s e ~ c e  vehicle plying on -.- 3000.00 8OW.00 

hire. and reward : 
4 Tractor (Trailpr attached) carrying 2000.00 40I)O.W 

n ~ n a ~ r i c u l ~ ~ ~ o o d s  , . I . . J 

. . .  . .  . - .. . .  . , - . . . .. , , 
:1'1. When, in respect of a tmgspofi vehicle, the tax ar the addihonal tax S,ecomes nmaun t payable 

. -  : .payable for the &st t ime afler the.cowenc&ent ,of a.quarler, the tax or On liability atcur- 
rlng for lhc first additional tax payable under section 4 or sect io~  5 or sec tion.6, as the case may tim - . 

. be, shall be one-third,dEthe appropriate q+er2y.?ax for each calender month 
or part thereof in respect ofwhich the tax'or additional tax,is payable-. 

. . , - .  --. " - . , , 

1 2 .  (1) When any &son who h i  paid the in,respect of a tran$orl vehicle, Nan-use or vehicle 
and rcfund of tax 

, - - proves'ta the satisfaction of the Taxation 0fficn in the prcscrjbed manner that (Applirnble 

- - .- , the motor vehicle in,respectwhreof wuh tax has been paid, has not been used Sec. 4, s and 6 
for a continuow period of.one.ttiwth, or moTe $Sine the tax was last paid, he tqually) 

shall be entitled to a refund o f q  ?,OF! equal to one-third of (he rate of 
. ,  

quarterly tax payable in respkCt of &ch '$=hi& for each complete calender 
- month~f suchper iodfo~&hi~h~svch~~~ha~bee~pa id ;  , . , 



. . 
.,Proyided that nQ such refind shall ,be admissible lud- such person bas .. . 

, s m d &  thi ceii  ficate of nigis@tioq, &i %&en, if +y,issu'ed in respect of 
the vehicle and the permit, if any, to the Taxation ~ f f i c k i ,  before the period for ' 

, . .-a- . . . - , 

. .  . @ch such refund is claimed. . .  ! -  . .  . . ..,. ,:- ,. 
. (3);. ,&jgp&tai.or, gs'the. ca& ma$-be, @e . omkr , .  bf i motor yehiilk, does 

not intiid tq use hii fW a ~d.bf one mqntb or mob h< sblH,before the . _. - .- 
. , &,% the tax. ~ r i & i + ~ i l ,  tax, ,y the case .iiay:$e, is,du~surw$~ qe c,@ficate 
, . ..? of .. regis&&;,+ fikin, if any, issued hi in,qd$f;tbk idotof vehicle 'md the 

p-t;ifany, tb tk +Taxation ~fficerofthe &ion wheie the N o r  additional tax .... ., 
w& last b&d and on such smendt$n& tix ~ r ~ a d ; l ; t i o d ~ k ' h d e r  ., . . . ,., , this A& shall 

- 
, be.payable .. .in . . respect of . y ~ c h  , . ,  ycbi cle for && &$el9 ch&der ,iqcnth of fho 
p&od during which he'vehicle remavins k$,dr&i . .. . h m y &  . . :- kid the afdresaid 

. . -. 
docmeqti ' re~in . . , I  surrendered G& the  axa at ion ~ff ic+&~ . . .  . . '  

Prorided..that in case such vehicle is found &ing during the pried when it 
dwumwkj as mmtioncd in this sub-section remain - ended  with the Taxa- 
tion Officq, such owiier or operator, as the case maybe, shal1.k liable to the 
fax as if thesaid documents were not surrendered and shall also be liable to the 

,- . penalty fiayablc~under 'sub-section (3) o f s ~ t i o n  9.. . ,, . 
Q Where the owner of a motor vehiolq 0-her than ,a trysportydicle, in respect 

whcreofone-time.tax has been paid,mder th i s~ct~~ef i . to ,~e .~at i s fac t ion  of 
the Taxatio?,Officer in preswied ~pqmer that such mptoiiepi~le has not bcm 
used f0r.a con-hupw period of one -month or more, he shall be entitled to a ' 

. . .:refund ofsuch tax at the rates specified in Part '~',octhe second schedule for 
thesaid period. . ,  

. ~ m 6 d e d  that no such refund ah-111 k-admissibk, unless the oertifi~ate or 
regstration and the token, if ahy; issued ~ respect of the vehicle are surren- 
dered by the owner with the Taxation 0fficer.- . . .  . 

,Piovided firthefthat the total amount of refund'under.tbis sub-section shall 
- not ex&ed;fhe one-time tax paid under this Act. 

- (4) In calculating the amount of refund under sub-section (3)'any prtion-of-the 
period being less than a calendar month, shall be ignored: 

(5) l~eowoerofamotorvehicleoth~thana hnsportvehrcIe,inxespectwhereof 
. one-time tax has been paid under this Act shall be entitled to refundof such tax 

at the rate specified in Part '3' of the Second Schedule on the ground that he 
has, after payment of such tax, paid tax in'rcspect of 'such veljcle under any 
enactment relating to any tax on mot& vehicles in ,any other State or Union 

. . 
Territory as a'cons&quence of such vebicle.MVkig beeii'broiight over pgma- 

. . . . - -.'-: ,-nently td such.ot)ier Stale or Uni.on,Terrjfory or that.such motor vehicle has 
. . 

, . . .  . bekn converted into a transport vehicle or that th6 &gistration of such motor 
- , .  
. . .  v&id]e-bb&c&celled, '.. - 4  - :- ', I . . .... .: . . .  . , 

. ' -(6) %eke any p a o n  who, has p,aid thz tax other than one-time tax in respect of 
an old~motoikhicle, proves to.tbe satishction.of the Taxation Officer that the  
motor vehicle in respect of which such tax has been paid, has not been used for 

7 '  - . - a dPntinudus period of one calender-month orinore since the tax orinstallment 
" I . ' : -  Was last paid, he shall be entided to arefund-of an amount equal to one-twelfth 

. .  
" of the dte of annual,tax payable in respect of such vehicle for'eachiomplete 

. .  . . .  , 
- - '.. . calaidaimonthaf such period for which such tax has beempaid ,: 

. 

- 
- - ..J . ' -' J?&dtd t h t  ng:~&h ie fund be i d ~ ~ ~ i l i l e - ' ~ n h ' i ~ ~ h : ~ ~ i s o n  has 

surr&deredth&c&nifi&te of iegisGidn 'aidnd-the-tbkk:$, if any, in&d in re- 
spect of the vehicle the ~&iticsn ~ffii;k~bef&'rh~fieieribd:t~i which such 
refund is claimed. 

. 



(7) An operator of a transport vehicle entitled to-any i e h d  of tax under sub- 
: sectidn (I), shall also be entitled to refund of such portion of the additikal 

tax paid pdei; section 5 or, as the case ~y b&,!wder s&tion.d; is atbiut- 
able todie period for which he is entifled to refund undk 'subsection [I); 

' and the a50unt.ofsuch refund shall bk calculated on the-'&i principle as 
. .  ' . .  ' , . , 

' - is laid downin'thi said sub-section. . . , 

(8) Where thc operator, or as the case may'be, the o m e r  of a mdtor vehicle is 
- . , - .  unalle tom use his motor vehicle due to an accid&t.of ,+he sii&vehicle and 

the cedfidate of registration, the token, if mp, issued inieA@t+t of he said 
- 

- - -  -, vehicle and the p d c  if any are surreiidiifd to the Taxatih OEcw within 
- a wiek fi6;ni the date of such accident tiigethm- With 9'cdijy-.df the first 

information report, such'surrendei shaI1 be' dcemed to have been made on 
-th'e date of the aciident; . , ,  

' (9)--h c& ofnon use of any passenger or goods vehicIeeedue.to any accident 
: oidiie to detainment imder gny act for a h ~  specific pkfiod in police station; 

' 1  

. , ,  
. on im 'apirlication presented before the' Competent Alithoiify within pre  
scrikd%e period dong with suffki'kit-evid&&, the nonhse of the ve- 

, - ..: hicle' -& .beq'a'ccipted'for a perio'd'bf feinplefe caleiidiir irnionthi or such 
'montlk by thc~ohi,eknt ~uth~iities.'~k'C6mpkfm~Autliorities are pre- 
scribed in accordance with tax 1iabilitjr'Iirriitsas below; Ghomay accept the . 

1- up to RS: 10,000.00- 
- .... --.. , 

' Assti:Regional TiknspOrt OficerRax 
O E C ~  @ a d g  ~~'sdiction) -- 

2- Above 1 O,OOO.OO& Up-to - Regidha'Tmqgrt 0fEi;er' '(Having 
- .  Rs 26,000.00 . ' - ' !  J~nisdi&&~) . . 

3- Above 20,000.00&Up to Add. TTanspiKt Conihissibner or Deputy 
Rs.3O,ooO;OO ~ ~ s ~ o t i ~ o m m i s s i o ' ~ ~ , ~ n o r n i n a t e d  by 

*.. .. the T-ort Commissioner 
' 9- Above<Rs. 30,000.00 - Transport Commi&wa 

- .. . - . . 
. . . .  - .  . : 

Mer thorough iivestigations,'the non use-of the vehicle arid:liaMity of Tax or 
Additional Tax, may be decided by the competent authority; - . k 

f 3. (1) The owner or operator of every-motor vehicle shall zpzke .a declaration in Dtclara tion by 
respect of i t in the prescribed form and &tall deliver the declaration within person 

the prpscribed time to the Taxation Officer .J .;. and ' shaltPay .... .. .... to'him the tax or Vehic'C 'OF 

, thc additional tax which he:appea+ by~.qch dq~vt ion to .be liable to paf 
in Fspect of' such vehicl,~, as req&$ by or kdg th is~c i .  

(2) Wherp i rnbtof vehicle is altered as b rend &:he qkns operator 
- . 
' the&f liable to payment of cnhanced bi additibnal tax under section 

14, such owner or operatbr shall make, w i b  the p-eshbed . . .. timi, 'an addi- 
tidnal d&laration hithe prescribed form s b b ; ~ g  thd nature'kf the alter- , 

z t im  made and shall deliver it to the  gati ion Officer and shall pay to hh 
the difference in tax or additional'tai paj.able undh section 14. M 

14. Where any motor vehicle in respect of vjhich the tax or additional tax has been Rymcnt of diffcr- 

paid is altered in such manner as to cause the vehicle to become a vehicle in encc in tax 

respect of which a higher rate of fax or additional tax is payable, the owner m - 

- operator thereof shall in respect of suchvehicle be hablkjointl~ arid severally to 
- pay the differende beiwecn the amount of tax oradditional ?ax payable after its 

being so,altered. ' -. ..: . .  
. . 



. , ._  : - - 

Recod of phymnl I s . ( 1)  he TarafiOn ~ f j i c e r  shi &ord the of tax in ~b~iertiertifiiate oi 
of the tax in  he cer- . , 

tificatc or rcgistn- registratio9, &anted iq respect of the motor vehicle and in the case of a 
tionand p n t  of t* . . ~ o r t v e h i c I e  $ m I l ~ a I ~  issue a .token in, the prescribed form: 
ken.- - (2) The Taxatign ~ f f i c e r ~ & l l  recordp.ayment of addition$ tax under section 

5 or d o n  6 ,  as the  case may be, in the certificat; prescribed in this 
behalf, to he issued,by.hm. .- 

P O W ~ ~  IO slop 1 6.  The driver sf a,qmtorvehjcle shall cause t he  vehicle to stop and remain slation- 
vchiclc and cntcr. ary &n rek idso  t?, do cy ,the ~ e t i o n  Officer, or any other O.ffica autho- 

. rized by ~ , & f a ; e  ~ ~ v & ~ t  i.p &is, behdf, i;l ordq to enab1e&n to carry out 
any d& imposed op. . ~ rg or uqdG th~s Act and such authority or other 
officer pgy, also entejthe%hicle wd eavel in it for doing so.. 

Time lable to bc 1 7. (1) E I ~ ~  Of stape m i a g e  shall, with@ 9 ~ h ' ~ &  i d  in sudh manner 
rryl~ishcd as may bc p v w ,  fyrnish to the ~ a * i t i  on Officer a tablircgulating h- 

. ings of asrivgl! and dcpcp&ure of his sfage carriage, as well as the number of 
single hips -ade. in i quarter and such otllcr pbcuj& connected with his 
b&iness, + tpe~&afian ~ffic&m&, by &dqr,.tiom+nq.o time., require. 

(2)- hy alterafio,@ +(hc ti*;; qr particu1G refig& to,h sub-section ( l ) , ~  
b e  iotim,ated-by-the o p t o r ' t o  the  axa at ion Officer withinfifteen days of . 

such alt&a'tion %g e ~ e *  ;. - . . , , - ; I  , -. 
Appeal. 18. (1) Aoy ' ~ o ~ ~ . ~ & r i e v ~ .  by' an order of the h a t i o n  Officer made under 

section 12 may, w&in t l ~ ~ &  days from the d& of receipt &such order, 
.prefer appeal. Appellate Authority.. 

(2)  he ~~eUatk-~uthbI.ity may, after @viag the appellant birpo&ity of 

king h&d,'$ai iuch.ordeF i it thinIcs fit. , , . - , . 

(3) Evej order k d e  by the ~bhcl late  Authority in an appeal under suhsec- 
tion (I) shall be final.. 

Punishrnon~ of 19. Wh&& ~ob&vmks . . .  . any o f  the provisions of this . ~ c t ? r  the,&les made 
offcnccs thercqnder &all be. &shabli:with fine whichmay extend to five hundred 

rupees and.for&s,s-d bi&wcprnt similar offence, be punishable with 
fine which may exterided t o k  thousand rupees :. 

Pro~dcd that no.court shall, except for reasons to be recorded in writing, 
impose a fine of less than five hundred rupees for any such second or subse- 
quent offence. 

Recovery oi Tax - 20. (I) h a m o f  any tax or additional tax oj penalty payable under this Act shall 
J 

' - b'e  ito over able as airW of h d  ievmue. ; 
(2) ' Ihk tax, he.dad;tid tax&dpend typayable under this ~ct~shallbe jjrstcharge 

on the miitoi'+cie - ' .  .. hcluding i&a&&, in,re.spett w b f  it is due: 
power to enforce 21. The w = ~ ~ i t k a ~ t b ~ r i t y ;  or the %axation ~ f f i c i r  fnaking any ins*@ mder this -:, . ' 

sttendnncc of . 'Act shallhaye all',$~~h*kwer'G vested ih a' bib court white tjing a civil 
.,.. . %  . .  wimfsscs CIC s~it,inr&~ctof> , ' .  ,, 

(3 '&eju&onjng-ad . , .. eofmcjng of c attendance . of wimesses, and exmining 

- .  . them ;)n-.&&.or a m t i d n  . >  . . ,. or otherwise Ad the issue of commission or 
request-to exgmine w i l n ~ s s ~ ;  , , . 

(b) b ~ & l l & ~  anyone for the prodiction of any document ; Ad . . . 

(c) Punishing P&pi i  . - guilty of:disobediqce . . of nrders issued. in exercisk-of 
- - such byerS refeked to in the pncediyg,clauses. ' , , - . . , ,. ,. , 

"lcntion or 22: (1) %em an a~c ,m aut~~o-d by thi ~tqrc ~ovemmint in ~ l i s  t w t ~ l ~  b s  
Transporr vchiclc 
in case or now . . -  - reason tb beIieve that a transport vehicle .has been, or is king used by a 
payment of tax person without payment of tax, additional tax oipenalty i f  any, he m& seize 

and.detain the transport vehicle and for the purpose takt, or cause to be 
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taken, such steps .as may be Asidered, by him-necessary; for the-safe- - - - - - 
custody of the w.sp9rt vehic1,e @.@I particular, require the driver of such 
vehicle to convey it to the nemz$.policeshtion or Fy otherglace spkiiied 
by, him; wh& ihe cystody ,. of . the vehicle shall'k taken by the Police and 

I shall keep until the order of releqe of-the vehicle is received from a Com- , 

pe ten t Authority. >. . .  
Provide that the officer sei& the vehicle, shall, within f&-eight ham 

of such se-6 send'a report qf such seizure'& the concerned Taxation 
Officer. 

(2) A Transport vehicle seized or detained under this section shall be released 
by the Taxation ~fficerirjnmediatel~ on payment of the tax, additional tax, 
penalty or other amount die for the non-payment whereof the vehicle was 
so seized or detained. . . -. _ )  

(3) Where the tax, additipnal &x, penalty or other amount due for the non- , ' 

payment wh-meof a transport vehicle has been seized or detained under this 
section, is not paid under sub section (2) within the period of ninety days 

, from the date of seizure or detention of ihe Vehicle, the Transport Commis- . :: ,. 
sioner may, withkt to any other action that may be taken under . . 

this Act, cause.* vehicIe to be sold by .public auctio; in t l le qanner pre- . . .:. 

scribed and he qle-pr&,eeds of gych vehicle shall be adjusted towards tbe 
tax, additional tax, the penalty mZhe ofher amount due in respect of such 
vehicle+and -the expenses, if any, of such auction and the balance., if any, 
sball be refunded to the owner or.the.operator of the vehicle. 

23. NO Civil Court shall-have juriidictim to entertain any suit or proceeding in re- Bar of jurisdictinn 

s p ~ t  of anything done, any action taken or any order or direction &sue by the of courts 

S tafe ~oi&&e@ or any..other authority or officer iq pursuance qf any power 
confencd by, orAh rektion to its or his &&tiom under this Act. 

24. (1) Subject .to such conditions as may be an offqce punishable Compounding of . 
under this Act miy be compounded either before or after the institution of offences 

. the prosecutioQ ,bi:$e Taxation Officer or any other officer empowered 
by the state ~ o i e m e n t  in this behalf by notification, on realization ofan A 

amount equivalent to Hiy per cent. of 9 e  maximum h e  provided for such 
offence under this Act. ,:, . , 

(2)'when an offence is so c & o d e d  - . .-.._ I 

(1) b e f q  the institution of the prosecution, thq offender.shalL not be liable to 
prosecution for such offence; . . . , .  

(il) after the instihltioo of prosecution, the corneoundkg bhall'amount to 
I acquittal of the offender and no f k t h ~ r  procdngg shall be taken against 

I the person of the same ofJgce. . 
i 

i 25. No court shall take cognizance ofan offence pu&hable undeithis ~ c t  except Cognizance of of- 

I , 
on a report in writing of the facts constituting sic,h offence made by the Taxa- f m c s  

tion Officer. 
26. (1) When any offence ud,er this Act has been committed by a company, every orrtnccs by corn: 

. person who, at .the time other offace was committed, was in charge of and panics 

was responsible to,,th= company for @ e  conduct o f  the business of the 
company, as well,as the company, shall the deemed to'be guilty of the of- 
fence adshall  beliable to lx proceeded against and punished accordingly., 

Provided that hofhing contained in this sub-section !hall render any 
. - -  - such persop liable to any if be proves that:the-offence was 

I 
I 

committed dthout his knowledge or that he exercised all due diligence to 

I prevent the commission of such offence. 
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(2) Notwithstanding &ythrng conbined in &&=tion (l)where anoffme 
plrnishab~e under this ~ c t  has been c g d t t +  by a company and it is proved 

' . that the offence has been co&ked wiih-the consent or coiu~ivance~of, or 
. is attributable to any neglect on thk part of, anly secretary,.director, man- 

ager, or other officer of the company, such secretary, director, manager, or 
other officer, shall also-be deemed to be guilty of that offence and shall be 

- liable to be proceeded against and punished accordingly. . ,. 

Explanation - For the purpose of this scctim - '. . . 
(a) "Company" means any corporate body and iricludes a firm or otherasso- 

ciation of individuals; and 
(b) "Director" in rela tion to a fir&, means a partner in the firm. 

27. No suit, prosecution or other legal proceedings shall lie against thc State Gov- 
irnrnent or any of its oficers or. sewants in respect of anything which in good 
faith is done or intended to be done in pursuan& of this Act or any mje, order or 

. . 
direction made or given thekuuder. . ,. - - , . 

28. (1) The State Government may, by notification make rules for carrying out thg 
0,' .. purposes of tlus Act. 

' (2) In particlar.md '~vithoilt prejudice to thi gendity ofthdforegoing 
the State Govenmient may make rules fdi. all or any of the following pur- -.  .: 

. , poses, namely - 
(a) prescribing the rninner and the fom--in which, and tbe' authority to which, 

application for payment of tax or additional tax under this Act shall be 
. presented. 
.- (b) .prescribiirg the form of any certificate, declaration, notice, receipt or token 

and the particulars to be stated therein and the manner of exhibiting a token 
. . -  . , on a motoCvehicle; 

(c) prescribing.~e manner in whicli, and the fees on payment of which, lokcn 
. - . : .or certi ficatk may be granted or karisfemed under this Act; 

(d) prescribing generally the authorities by whom, and manner in which, any 
duties in respect of or incidental lo the carrying k t ?  effect of ~le~rovisions 
of tlus ~ c t ,  may be performed; 

(e)' regulating the &thod of payment and recovdof-the tax, additional tax 
and p a l t y ;  . 

(f) regulating the manner in which exempfions from, and refunds of, the tax or 
additional tax may be claimed and gmt'ed; . - 

(g) Prescribing thk feefor appear 'Gd regulating the m m e r  in which appeals 
may be institu'ted and heard; ' . , 

Ih) Prescribing the manner.of s e G c e  of d e r %  fjassed or notices issued under 
this Act; 

- (i) Prescribing the time for, i d  manner of, furnishkg the time table and other 
- .  particulars &der section 17; , . 

(j) Prescribhg the manner in which routes are to be clclssified; . I , . -  ; ,  

(k) Rescribing themanner, which the ~ttaranchal h a d  Transport. Accidents 
Relief Furids shall Ee admibiaered and utiljsed; , , 

:. . 

(I) , any other matter for which- Ales are to be or hay  be msde. ' 

29. -(I) The State Gove'mwit may, for the purposes of kmoving any difficulty, by 
a notified did&, direct-that he- pidvisions of !his Act shall, duiing such- - 
period as maybe specified oider, liavkeffect subject to such adapta- 
tions, whether by way of modification, addition or omission, as it may deem 
to be necessary or expedient; 
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Provided that no such order shall be made aft& the expiration of two 
ycars fiom the date of cvmmencemmt of this Act. 

(2) Every ordci made under sub-section (1) shall be laid as soon as may be. 
before both the Houses of State Legislature; and the provisions of  -sub- 
section (I) of section 23-A of theUthr hdesh Gw-epl- Clauses Act, 1904 
(As applicable in Uttatanchal) shall apply as they apply in respect of nhes 
made by the State Government under any Uttamchal Act. 

(3) No order under sub-section (1) shall be called in question in any court on the 
groind that no difficulty as is refmed to in sub-section ( I  ) existed or re- 
quired to be removed. 

30. (1) U.P. Motor Vehicles Taxation Act 1997 (As applicable in VttaraTlchal) is R W ~  and avings 

hereby repealed. 
(2) Prior to formation of Uttaranchal State, without prejudice to the general1 y 

of section 6 of the Uffar Pradesh Gcneral Clauses Act, 1904 (As applicable 
in UttaranchaI), the repeal of the enactments referred to in sub-section (.I) 
shall not affect any liability incurred before the date of such repeal and the 
proceedings under such enactment pending on the said date before any 
competent authority or court, and all proceedings relating to my such liibjl- . 

- ity as aforesaid instituted after the commencement of this Act, shall be 
. continuedanddisposedoffasifthisActhadnotcomeintoforce. 

:. . FIRSTSCHEDULE . . 
(See Section 4) , 

" ,  

PART -"A" 

Classification of vehicles other than tt-ansport vehicles with reference to 
which rates have been prescribed in Par? B and C of thls Schcdule and Part A and 

I .  

B of the Second Schedule. 
Article Description of Vehicles 
I. Motor Cycles. (which i m n  includes scooters and mopeds)- . 
(1) Not exceeding80 Kilograms in weight, unladen : 
(2) Exceeding 80 Kilograms in weight, unladen but not exceeding 500 Kilo 

g d m  unladen. J J 

- U. ( 2 )  Vehicles not being Motor cycles, constructed and used solely for the 
conveyance of persons and light personal lhggage with seating accommo- 
dation for not more than six persons, exclusive of-the driver. 

(2) TraiIers dram by vehicles covered by this Article. 
m. ~ehicles including motor cycles, weighmgmore than 500 kilogram in &i& 

unladen. constructed of adapted for . .  use for . the . .. conveyance of more than 
six persons, exclusive of the driver :- 

( I )  (a) not exceeding 2,000 kilograms in weight, unl;l.den; 
Cb) exceedig 2,000 k i l o ~ s  butaot . .  exceeding 3,000 kilograms ih weight, 

unladen; 
(c) exceeding 3,000 kilograms but ndt ex&ding 4,609 kilogram in weight, 

unladen; 
(d) exceeding4,000 kilograms but not exceeding 5,000 kilograms in weight, 

unladen, . . .  

(e )  exceeding 5,000 kilograms in weight, imladen. . ' . ' , 

' 

. . . - 
(2) Traile~s drawn by vehicles covered bythis-~rticle, . . , . , 

. ,  . 



. ' : ,  - .  PARTUP . .:,. . . ,t; 
Rates of Tax (other than one-time tax) under provisor-to suhection (1) of Section 4 -!: . 

1 . .  - 
Serial ~~hiclei~aecqrdii~ i6 the h m l  -kte. oftax 

I 
:' . I 

No. Articles of Part "A" . , .  . . . 

I 2 - . 3 
.- .  - ,  

, , > .  

Rs. P. 
. , 90.00 , : ,  : 

150.00, . . 

' 500.0,O . . .  , .  . . 
55.00 
528.00 

, - . , ' 748.00 . . 

. - , 4 ; .  . - j034.00 
- . ,: 1210.00 ' .. _. ":. 

- ,  . , , ~ ~ ~ ~ . o o + R s . F I # . o o ~ ~  
:. .;; - . _ .  . every1,000 Kilograms or 

, . . < . ,  
. .. , pnrt thereof in excess of 

. . . . 5,QOOKilograms . ' 

~10.00 

Provided thaf the rates of tax in respect of all mot& vehicles driven by pctrol /diesel shall be 
double of the rates specified in Articles J,lI and Ill of this part except in respect of the following 
classes of owners, namely :- 
(a) an individbl ; ' 

0) a Municipal Council, Municipal Corporation;ZiIa Panchayat, Nagar Panchayat or Kshettra 
. . Panchayat ; A . ' 

(c)  a University established by or under any law ; 
(d) any recognized educational institution ; 
(e) any public charitable trust ; 
(f) any other class of persons uskg'motor vehicles for public purposes specified by the-State 

A Government in t h ~  behalfby notU3cation : 
J 4 

PART "D" 
Rates of Tax on-Transport ~ehicles under Sub-section (2) of Section 4 

Article A. ~es=ri&on of vehcles ', , - - ' . . Rate of Tax 
per Quarter 

I - < . 2  3 

Vehicles plying for the conve'yance of passengers and ' 

light personal luggage of passengers 
(1) with seating capacity for not more than three persons 

exelrtsiveofthe,driver;-. . - . . 

(2) with seating capacity for four persons exclusive ofthe driver, 
(3) with seating capacity for more than four but not more 

than six persons exclusive ofthe driver; 
(a) three-wheelers 
(b) others; , , . . 

(4) with seating capacity for more than six persons but not - - - -  

more than twelve persons exclusive o f  the driver : 
(a) if in tended for use on "A-Class" route ' 

(b) if intended for use on "B-Class,' route 



SI. .Vehicle R e g i l E d  Rcgisttrcd Rogismd 
NO. ,acfbrding on wihcr in,the year in the year 

lp tht ,' ht date 1987 and 1986 
Articlw 9.1 1 -98 on or n k r  

d l  Part "A* + 1.1.88 
I .  . uplo 

8.11.98 

PART ''B" 
Rates of one time tar orr PctroVDlesel velticles urrder sub-section (4 of Seciiott 4 

Rates of one tlmc tmx itt Rupees 
Rt&is&d Registmd Rcglstartd : Regisbed . Rcgl!rttod Rcglstmd ICcgktmd Rcgistcred Registered 

. In the ycm in Lht ~ n r  in (be g a r  inlbr por , in the in rhaw in t h e m  i a I h e y e u  in the year 
1985 1984 1983 1982 ' 1981 . . 1980 1979 1978 1977 or " 

prior . Lhercto ,. . 

- - 

I 1 .: 3 4 5 6 7 B 9 10 11 12 13 14 
. . .  

1. l(1) : 800.00 634.00 475.00 31P.00 . 158.00 158.00 1SS.QO 158.00 158.00 158.00 158.00 158.00 
2 I ( 2 )  1500.00 1350.00 i200.00 10SO.00 9(10,00 ?J50.00 600.W 450.00 300.00 163.00 163.00 163.00 
3. I!!!) 2.5'Xof 4589.00 ,4180.00 ~,3?10.00 '. 3361@0 1450.00 2539.00 2138.dO 1720.124 1311 .OD 

. . 900.00 489.00 
. . .  cost or evil$,. , - .  

?minimum _ + . .. :- ' 

+.: + 7; - J.OO0.DO , .' 
, ? '  

4 I 605.DD 557.m '508.00 :460.00. :, 411.00 363.00 315.00 266.00 216.00 ' 169.00 121.00 33.M 
5. , lll(iXn) 2.5%ot '-- 5324.00 4840.00 4356.W . 3a7Z.W 333g.00 2904.00 2420.00 1936.00 1452.00 968.00 . dB4.00 - COSI o f  velicle 
6. l i b  2.550f  7550.00 ,-6873.00 '6195.00 ' 5518.00 4840.00 4162.00 3485.00 2807.00 2130.00 ' 1452.00 774.00 

+it af  vihiclc 
7. Ill(i)(c) l . S % o f  10430.00 948h00 8543.00 7399.00 15655.00 571 1 .OO 4767.00 3824.00 288p.00 1936.00 992.00 

wn ~Fvchtclc 
8 , l i d  Z.S'hirf 12209.00 1 1  108.00 10007.00 89M.00 7805.00 6703.00 , 5602.00 5401:OO 3403.00 1299.00 1198.00 

- wsr of ~ t b i ~ k ,  
. , ( C  Z.J%of ' 12209.00 11 10B.00 IO007.W 8906.00 7802.00 6703.00 5602.01) 5401.00 . . 3400.00 22Bq.F v 9 8 . W  

I cus t of vehicle 
plus plus plus plus plusk plus plus plus plus plus ?!US, A P I ~  

5324.00 4888.00 4453.00 4017.00 3582.00 1146.00 2710.00 2275.00 1839.W 1404.00 ' 96B.M 532.00 
' h ~ e v c r y  forewry lorevcry fatevery rorcv~ry rprtrmq lorcvcry fortvery forewry fwtvcry iorevcty torevcry 

1000 1000 1000 1000 1000 1000 1000 1 OOQ 1000 : 1000 , 1000- 1000 
K i lognm , Kilogmms Kilommr Kilograms 'Kilograms Kilognms W p m  Kilogrnrru Kilogramg, , Kitognml Kilogmms Knogams , , 

or p a  or part or pan or part .. or pan or pari or , 0tpyt or part ' , orpm or pan or pirt , . . , 

.' hmfln thercorin , lhmwf in IbemCin lhv~oIIn t h m l i n  acreorin hereof in lbertotih . t h k f  In : Qcrcofin lhmf in  . 
ucclsor -of mss lo f '  c x w c l l  ,.--of : c x c ~ ~ a f  a w o i  m a o f  eXECiSof..'-~xcesof . *of 
. !ODD ,5000. 5000- 5000 ' so00 5000 5000 sono 5000 , 5 0 0 ~ :  -  OW -so00 :- . . . . . .  Kilo~ramf Kiibgrpm K i l o p m u  Kilogmrns . K 3 ~ g r a n u  Kilogmnu Kiloannu. Kilograrru Kilggrum Kifogamr.  'K i loprns - ~dogrnrns ": , .  , .  

0 ( 2  1210.00 1 II3.00 . 1016.00 920.00 , 825.Dq 726.00 629.00 532.M 436.00 ' 339.00 142.00 ' 145.00 . 

, ,  . 
; Provided that the rate of la, in iapcct of all dotor rebick driven by ptml or diesel shall be double of ihc mt2 specified against ~ n i d &  I;II and I11 or this part eic& i i~ G e e t  o 

the followin d ~ s w o f  owners, namely :-' ' -. . , 
(a)anindivi$al; . . . . . .. 

, .(b)a mu~icipal,Counkil, Municipal Corporation, Zila Panchayae N a g ~  Panchayat or E3heb-a Panchayat; , 

(c)a Univcni~ tytablished by or under any law; 
(d)any rccogdsd educational institution; 
(e)any public charitable trust; 
(f)any other class of persons using motor vehicles for public pu&scs specified'by the Statc Government in rhis,behalf by notifications. 



(5) with seating capacity for more than twelve persons but 
not more than twenty persons exclusive of the driver; 
(aj if intended for use on "A-Class" route; 

(i) for the first tweIve seats 350.00 
.. (5j for every additional seat 30.00 

(b) if intended for use on "B-Class" route; 
' 

(i) for the first twelve seats . . (201.00) 
(hi for every additional seat > ,  (8.00) 

(6) with sea'ting capacity-for more than twenty persons but 
not more than thrly five persons exclusive of the driver; 
(a) if intended for use d wA-Class" route; 

' 

(i) for the first twenty seats 590.00 
-- 35.00 - '  ' - (h7 'for every additional seat 

@) if intended for use on '73-Class" route; 
fi) for the first twenty seats - (265.00) 

- : (iii for everyadditional seat . (lI.50) 
(7) with seatjng capacity for more than thirty-five persons , - 

exclusive of the driver : 
(a) if intknded for use on "A-Class" route 

, - 
, - 

Rsl!.15.00 + 
. . Rs.45.00 for 

every seat in 
excess of-thirty 

. ,  five seats 

@) if intended for use on "B-Class" route . (Rs.438.00+ , . 
Rs.17.00) for 
every seat in 

excess of thirty- 
five seats 

ExpIanaiio~i : For the of this Article, fifty p&r ce i t  df the sanctioned standing capacity, 
if qy, shall be reckoned as additional capacity. 

- 11. Vehicles plying for hire. for the c&veY ance of limitednumber of f , 

passengers &d the transport of a limited quantity of passengers 
goods,-the tax payabf e undk Article I in respect of the authorized 
numW of passenger seats in addition to tax for every mefric ton . 

of the (gross vehicle weight) of the vehicle, or part thereof. Goods 
allowed & defined in M.V. Act 1 9 88 Us (2)  Sub-section (1 3) 45.00 

XII. Vehicles plying for transport of goods only excluding trailers . 
' 

attached to hctors, which frailers are used solely for 
agricultural purposes, for every metric ton &the (gross v e ~ ~ &  
weight) of the vehiclc, or part thereof; 
(ij for one region; - 70.00 

. [u] for. more, than one region 85.00 ' 

. IV. Tractor by-which frailer is drawn and which is used,for purposes 
other than agricultural purposes- tax in addition to the fax paid ; 
in respect of-the:traiIers.dray by it : 45.00 

~ x ~ l a n k i o n  : 
' (1) Where ky motor vehicle is used for various purposes or in such a manner as to cause it to 
. . be taxable under more than one Article on this Schedule, the tax payable shall be at the 

- highest appropriate rate. 
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(2) Where a motor vehicle is equipped with sleeping berths, each sleeping berth shall, for the 
purposes of Article Z and II to this part be regarded as the equivalent of two passenger 
seats. 

Every trailer attached to or drawn by a motor vehicle; which is Gable under any of the 
Article II, III and IV of this part be regarded as a iep&e motor vehicle liable to appropri- 
ate tax as specified in-that Article. 

SECOND SCHlEDULE 
(See Sktion 12) 

PART "An 

Rates of refund of one time tax mder sub-section (3) of Section I2 

Serial Vehicles accordingto the Amount to be refunded 
No. Articles of Pe "A" of for eacli month of non-use of . 

the First Schedule the motor vehicle (in Rupees) 

3.00 
5.00 

20.00 - 
2.00 

~4.~00 
34.00 
47.00 
55.00 

55.00 + Rs.22.00 for 
every 1000 kilogams or 
part thereof in excess of 
5000 blograms. 

5.00 , 

Proyided that the rates of refund shall be double of the amounts specified above in respect of all, 
vehicles in respect where of tax at double Ate have been paid under the provision of Part "B" of the 

. - 

First Schedule. 



Rat& of r @ n l  ofune-tirn~ tax under sub-section (5) ofSecf/on 12 , 

, .- ,, . . . 
Amount to be refundcd,(ln Rupees) in case the age of the vehldcs fiom the minth of Its original reglstratlnn Is 

- . 

Pmvidrd diat the ntcs of rerund shall be &uble of  Lhe nmokmts spceificd abow in y t  oia11 vehiclcs in mpect whereof k u  at double mta has bsen paid mdcr the p m h s  to Part '8' of  the fink schedule. 
, , 

SI. Vehicle Not nwrt morethan mrcthan mnrttha: morathm mwe than motelhen &than mretban "inwotbw momhn 
Na sctording lhan om ane year two yea6 pbm yem' . fouryem fivcyurs six pars w v ~ o  ycan eight yem nine years- ten prn 

lo the year but not but not but not but not but not but not but not but not .but g?t . ' bur wl 
Articles mom Ihan mptcabvl nmc than mrehn motethan mbrt than momthan morelhen morelhnn - h r e Q a n  

df pan "A" two ycnn &me ytnn fourycan nvc ycan hix ywnr scvcn~ycm eigth ycm nine ycan ten y w s  tlevtn gcan 
, . of 1st , , . . . .- ' -  , . Scliedule .. . 

, . .. :. - ,  
- - .. - :. 

'. : 
I 2 3 4 5 6 7 8 9 10 t I 12. .  ' 13 , 

, , 

C 

I. l(1) 475.00 317.00 I58,OO NIL NIL S1L NIL NIL NIL Nft MIL 
1. 1(1) 12W.00 1050.00 9OO.M) 750.00 . 600.00 450.00 300.00 168.00 N L  NIL NIL 
3 lI(1) 4180.00 3770.00 3361.00 2950.00 2539.00 2130.00 1720.00 1311.00 900.0 489.00 NIL 
. ll(2) , 508.00 460.00 41 1.00 363.00 ' 315.00 ' 266.00 218.hD 169.00 ,121.00 73.00 NiL 
S. . l l l (~(a)  1 4 8 4 0 . 0 0  4356.00 3872.06 3388.00 29M.M 2420.00 1936.M 1452.00 968,M) . 484.00 NIL 
b. IIl([)(b) , 0873.00 6195.00 5518.00 4840+00 4142.00 3485.00 2807.00 2130.00 1451.00 774.W NIL 1 , .  

7. lII(iXc) 9486.W 7543.00 7599.00 6655.00 571 1.00 4767.00 3824.90 : 2880.00 1936.00 992.00 ' NIL 
8. Ill(iXd) 1 1  108.00 10007.00 8906.00 7805.00 6703.00 5602.00 4S01.00 ' 1400.011 2299.,00 . 1198.00 NIL 
9. Ili(i)(c) 1 1 108.00 10007.00 8906.00 3RDS.00 6703,OO $601.00 4501.00' 3400.00 22?9,00 , ' : I19B.00 NIL 

plus plus ' plus plus plus plus , plus . ' plus plus plus pIur 
4453.00 4017.00 3582.00 3146.w - 2710.00 3275.00 1839.00 , 1404.00 968.00 532.00 
forevery fortvery iorcvcry forevory Forcvay Iorevcty T o r t v a ~  forevery forrevcry rorcvcry 

' ; 3  
- 1000 *I000 1000 I000 1000 1000 1000 1000 1000 1000 
Kilpms Kilogram Kilognms Kilogram KUogram Kfiogmmr Kilogranu Kilogram Kilogram '~log~~rru 

or p a  m prt or part or pbn ,or p a t  ur pun or part or pw crr,part or pn 
thereof in lhsretlt in hmf in ~hmaF in tkmf in thtrwf iu tt!crwf in ibtmf in tbmpfin . M o F  in 
cxccrsor axcaaT m e o f  -or w p f  CZCFSSO~ OIC&O~ ~ ~ ~ 5 9 0 1  acwar 

SODI) 5000 SO00 ' 5000 . , 5000 5000 5000' 5000 5000 SO00 , . 

3 
3 

n 
o 
W 

9 

3 
(D 
N 
Vr 

Kilopm K n q p m s  Kllogmms Kilognm ',,Kllogranu Kilograms Kilognms . Kilogram Kiioprru KilogrJms 

: ' ' % 
10. 111(2) iOl6.00 920.00 823.00 726.00 629.00 532.00 436.00 339.00 242.00 t45.00 NIL , , 
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TEERD S.CElEDUL,E 
. , .  

, , (See. Sectiop .5) , 

Rates of additional Tar on goods'carringes 
. , , . . , - ,  . . , , 

@J Additional tax . , on Goods Carriages operating on hill routes and plain routes: 
. .  . . 

1 
- . .  

Artick ,AG$ of ~ ~ & t i o i  . . Rate of Additional tax p&-q'kter . .  . . . - 

- .  

. I ' 2 " 
. , , . .  

3 

Rs.2 10.00 per mebic ton of -ihe 
- ,  

gross vehicle weight of the 
0 .  

yehiclc or part thereof. 
. . 

11. Plains routes of UA. Rs.85.00 per me& ton'of the 
gross vehicle weight of the 
vehicle or  part thereof. ' 

, ' provided that the rate of additional tax in respect df the gwds carriages ianying excl~sively 
agricultural produce, min'-ls and petroleum goods, shall be half of 'the rates specifiedagainst Ar- 

- - ., . , '.: . 
A ti.la j && f : . - .  -. 

- 8 

. .  , . .  . . , 

' Erplonations : 
(1) Where any motor vehicle is &ile -der mire than . o k - : ~ c l e  . .  of this Schedule, the 

' - Additioid Tax is payabIe af thi highest appropriate rate. 
(2) tam '%ilIi&tes" mans all roads lying~+ithin Pith~a~arh, b m ,  C!mnoli; ( V W ,  

Rudm Prayag, Champawat, Bageshwar, and Tehri Garhwal) districts. Tehsil Chakrata of 
Dehradm district and those portion of Nainital, Udham Singh Nagar and Garhwal-districts 
which lie on the no& of-the basc of foot hills from T.mdqur in -the east right along 
Kathgodam, Ramagar, Kotdwara to Luunan Jhuli in the: west Ad also all roads beyond 
municipal limits of ~cbradun t o w  tow&& M & O I ~ ~  bide.. 

(8) AdditionaI Tax on a goods carriage operating under national permit ranted under sub-sec- 
tioil (12) of section 88 of the Motor Vehicles Act, 1988 by a State other than-the State of 

-. '.Uttaranchal or a Union Territory shall be Rs.5,000.00 for each year or part thereof. 
J . I J 

FOURTH SCHIEXIULE 

. - (See section 6) ' 

Rat9 of Additional Tax on stage car@age.. - 
, . 

Article1 . . . , . , 

(a) The rate of additional tax p& seat .. .. 

sl. no. Distance run in a quarter ' - ' ~ m o h  of ~ u d e r l y   ax , .- ' 

(in Kms .) (For every type of classified route) 
. , - . . - -  . 

I Upto 4500 Kms. F O ~  plain routes Rs. i 54.00-per seat 
For Hill routes . . Rs, .- 146.00 per seat 

2 For each Kilometer Rs, 0.04 per seat per Kilqmeter to be added 
exceeding 4500 h s .  .; toampunt.ofsl.no~i , , 

- .  
provided that the additional tax on a state carriage operating with& the limits of a corporation or 

a municipality shall be Rupees 46201- per quarter in respect of a stage carriage having not more than - - 

35 seats and Rupees 6,600/- per quarter in respect of a stage carriage having more than 35 seats. 



(b) Rates of additional tax on stage carriages covered by teqaporary p h t s  issued for the 
conveyance of passengers on special occasions mch'as to and from fairs and ~eligious gatherings 
and for marriage parties, tourist parties or such dthei. reserkd 

(i) for vehicles with seating 
capacity for not more than 
42 persons exclusive of the 
driver and conductor 

(ii) . For vehic1es.with seating 
capacity for more than 42 
persons, exclusive of the 
driver and conductor 

~s.200.00 per day in addition to the 
tax payable under cfaus,e (a) of Arhcle 
I for the number of days for which 
the temporary permit is issued. 
Rs.225.00 per day i i ~  addition to the 
tax payable under cIause (a) of Article 
1 for the number of days for which, 
the temporary permit is issued. 

1 

Provided that the rates of additional tax o; express, semideluxe, . . deluxe and air conditioned 
stage carriage shall be -- 

(i) express Five percent higher t h h  the rates under clause (a) or clause (b) of . 
Article T, as the case may, be. 

(iil semi deluxe Eight per cent high& than the rates ydrr clause (a) or olauss @)of . . 
~ r t i c l d  I, i s  the ciise may be. 

(iir]' deluxe ~ w e n t y  per c k t  highkr &in the ra€es ~ d p r  clause (a) or w s e  (b) of 
Article I, as the &e may be. , 

(iv) airconditioned Fifty per cent higher than the rates under clause (a) or clause @) of 
Article I, as the case .may be. 

(Provided M w ' t h a t  for calculation of  additional tax under clause (b) the number of days a 
stage carriage covered by the tempbrary permit is operated out of Uftar Pradesh shall not be taken 
into account) 

, , 
. -  . 

- Article 2. 
(a) covered by permits issucd,dder section 74,87 and o f  sub-iection (9) of section 88 of the 

Motor Vehicles Act, 1988 by authorities having jurisdiction witbin ~ttaranchal (not covered 
by any tcmporarylpcmanmt stage carriage 

Su.b 
clause. 

Type oivehzcle 
4 

Rate of 
A d d i b l  

Tax per seat 
pa month 
lh Y=4 

~ o t m  Cab with s a h g  capacity not &an 6 exchrrve 0f driver 30.00 
Three wheelw Motor Cab with seating capacity more than three 
persons but not more than six persons e~clusive of the driver - 30.00 

85.00 Motor Cab other than specified iri sub- clause (I) and (I-a) , . . 
Maxi Cab 125.00 
for vehicles with seating capacity-more than 12 persons but not more ' 

than 20 persons exc1usive'o;jfthe driver and conductor - 160.00 
for vehicles with seating capacity'more than 20 persons but not more 
than 41 persons exclusive of the driver and conductor. 1 60.00 
for vehicles with seating,capacity of 42 persons and above exclusive 
-of the driver and conductor 

. - . . . . . - .  
160.00 

fat Semi deluxe bus ; . -- - - 200.00 
for- deluxe bus , . 225.00 '- 

for air conditioned bus 255 .OO 



. . . . < - ,  , , -  , . . .? .; ._. . . !.; ' , -  ' . 
@) In respect of F & & ~ ~  iehicles covered by pekits  isibqi by il+&uthoiti.es pt$k 

- 

the authorities &v& jkidction in Uttarancl@ unda subsci (9i of sec& 88 of ib;; V& ' - 
. I .  . .  . , , .... . , .:.:,, . , 

hicle Act, 1988. . . . . -  . .- . - I - .  

. .. : Amount of Quarterly. - -  ' 

Tax(ifiRupees)--'---..- . , - 1 

. - * --: .;: ;-! . - 

(i) Motor Cab 
(ii) - Maxi Cub' . . 5,100.00 - . . . . . . . . . 

- 15,000.00 " . .. . - 

(including upto 42 seat - .  . - ,  

Deluxe,Air . , Conditioned) . . .. . .. 
- I  .. :. 

Explanations : (I) The total quarterly tk under this Qchdde . . I. .?, , cin . a stage ;&ap sWI 
be such numk,o f  time+ of  the rat& given under M c l e s  I dove, as fhe . . rnaj i ime  ...-..> ..' number of seats 
pe-tted by the ~eg i5 le~g .~ i i thgr i ty  undq the'relevant provisions of ..,.-..!;I.- tlie.Mito~ Vehicles Acf 
1988: ~ o r  this &pose, 'fifty per cent of the s&ti&ed standing c@acity, ~f any,'of a stage carriage 
shall bc reckoned . , as additjona! seating capacity, with the frattioi:of a-seit being counted as 6ne 

- .  . ,. . * : - : .  , . . . .  
seat. I 

+. 
, - - :!: ,.; ' 1  . - 

(2) The &art&ly nin distance of a sLge carridge imd& sub-clause (a) of the Mdoles I of this 
Schedule shall be such numbers of one way trips as  are Ijermitted &d& thg&oiiditi& &the permit . , . .' . . 
multiplied by the totdkilom&& involved:& one such-trip, 

(3) Until such time as the timingi and Mps are fixed by t h c ~ t a d  ~&ii$oit  ~ u t h e h t ~  or the. 
' 

bgional ~rans~oc  iubaity,.$!+k S s k  maybe, an aperator shallday addjtidiA tax an the quar- 
terly nm distance to be &ved at on thebasis of trips op&ted by the.vehidle $or to the enforce- 

, . .. I ,  . . 
ment of this ACL' 

- . 

(4) 'Express Stagekarjage' . . . .  means a stages carriage which - . , , . . 

(a) operates on a route length of ndtttless than 200 blorn=t+'&d s,t& wily at District and . 
. ' .:-.:: . . . > # , .  

TehsiI headquarters. - ' - . 
(b) confirms to the following specifications :- 

(3 should haye a minimum area of 40~38.5 ccntimetres ru&&red +. on'the straight lines 
' 

:.1 

along and at-ri'ght angle 'to .he front of each seat; 
(ii) should be provided with 9 cenhetre thick seatc&hi'om; ' :'!: . 
(iii) shouldbe provided withbaokreslofheight of 560+6FfrFsyith 2.5 &ntirn&es . . 

. , , . w k  cushion $qtkrry,!ot . .. . cpver and head iqst of 40[15 -24 centimetres x 23 ' . - . . . J 2 . :  

' 'centimekes. J ..- J . !  . . . , 

(iI) Seating m g e m m t .  : Seating laYQdt shod& be'three' a d  h46:p$- ei+& side, all scatr 
facing f d k d  with a cl& space of not less than 66.2 -&'timetres between the back 
qf sea@ Prithin 28 Centimetres kg space. . . ,  

0 w&dows : 1 1  3' centim,~& a;idk fitted with safety ~ l & $ e s ~ & n f o ~ ~ t ' o  ,, ;., ..+ the specifiia- 
ti- i&d down &he 100 of the c&@ M& V~&&~&;RM 1989. 

OV) hive's cabin : ~ri'vk's cabin s h a d  behalf p&iti&=d;'~d ': .: - 
(V) Should have the facilities of an audid system andminiemd fl~m&kf tube-lighting. 

( 5 )  Semi-del-we h g e  carriage means a stage @age with confoqs to t h e  following speoi fica- 
- .  . , . , I 

tiom:-, , , , . . , . . .  . _  
. . - !::I' ' 

' (1) each pass,engc2~ seat :- ..  ... ,,.A> . . .  a.t ,.. 

(i) shomha~ea mbiihirm area of ee&melreS'onnthe i@jght~mes along and at the 
. . I ,,, -. ,,?::.'. -. - ' 

right angle to the' frbnt of each seat; 
(ii) should be provided with seat cushion of 9 cwrtirnetres;, , . . . . 

(iiii should beprovided.viith back rkt of ofthe height of 61 ti$iitimetiks ,*th 5 centirnetrcs 
thick cushion 'wit6 fo& iexine dovcr and head rest 'of 4011 7:7$'~'htirnetres x 26.67 
centimetres. 



I)mtihg a i m m t  : Seating layout should be three and two on either sidey all seats facing 
f o ' M  with o clearspace of itof less 't~i& 7 1.2 centimekei bemeen the back of seats with 

, . .. . . - 
-'30 centirnm leg * c t .  . ,  

0 Windows : 142.5 centimetres wide fitted qith safety glasses c~nforming to the speci fica 
tions laid doG in nrle 100 of C e n d  Motor Vehicles rules 1 989. 

(IV) Driver's Cabin : Driver's cabin should behalfpartitioned, and 
Iv) Should l i ave tb  facilities of an audio system-and internal fluorescent tubelighting. 

(6) "Deluxe stage cdage"  6r "Deluxe bus" means a bus which conforms to % 'followjng speci 
, , 

fications : 
(I) Each passenger's seat - 

. (i) shouId haw a minimum area of 45.8~45 -8 centime t&s keasured on the straight lines 
along and at the right angle f o the .front of each seat; . 

' (ii) should & provided with ,$eat 6u~hidi of 10 centimcteri; 
.- [I] should bepmvided withbackrest of fie-height of 71 I2 c&timetm with 5 ~entjmcters 

thick cushfon with' foam rexine cover'or tapespy . . covei .. and _ bead rest of 40117.78 cen- ' 

- timeters x 26.67 Centimet&. 
Sating arranganent : Seating layout ihoi~Ii3 be two &d.twg dn eithei side, all seats fachg 
forward with B clear space pf not, less t h q  7 1.2 centimeters between the back of seats with 

. I  . .  . '  :; . 

,. . 38 'c-ehtirneta leg space. 
(m) windows : -142.5 ccntimcters wide fitted sth filmed Safi~y d&sss. conforming to the 

specificatiomlaid down by the Bureaq of standards: ' . - 

- 0 Driver's C&U : Drivds &bin shoi~id be lialfPartition~ i d  - \ 

should h v k  the facilities of an audio &sf& and internal fluo'i'escent lighting. 
(7) For the'purpasts &this schedule, seat will not include the drivers and the conductor's seat. 

(8) Where any mom vehicle is taxsb!e rmdq mire -than one ofthe Articli; of this Schedule, the 
. '  .. 

additional tax p&le shall bi  at ihe higheit-apprd'briak kte.  

. .  . 
(9) Hills mean and iddudes - 

' (a) di~tridt o f  Pithoragarh, AImora, Chaypli, Uttarkashi, ~ u d r a - ~ r a y a ~ ,  Champawat, 
. . ' .  . -  Bageshwar and Tehri Garhwal; 

(b) Tehsil of Chakrata of districtDefiradlm; 
- '(=I thbse portbws of ~ainital, ~dhz&iigh'Na~&'&d Garhwd'distrids which lie on the- J 

w rth of& b&. of foot h l i  h i n  ~an&pui hi?lhk east righ t along ~atb~odarn, Ranmagmy 

. .  Kotdwara to Lmnan Jhda in the'west; , .,. and :. . , . 

, (dl l y i ~ b w u &  M&SOO*~ ?&ide the .. rnkicipd .,... . . h@Jq . . of , ~ e h d u n !  . 
' 

, . 1 I 

. ,  . I .  . 
(1 0) (a) ln this ~dbedule, the expresSiessib'tS 'Cd$ariti.on' , ., . , &id i~&i&ity '  shall habe the mean- 

ingsrqkctively -assignid tii'therii ih t h ~  ~h ~rgdkh ~ * j c i ~ a 1  Corporation Act, 
i 

- ,;-:,-. 

1959 (Ak applicable hi' ~ : b $ h a l ) ; , ' a q d  , . , .  &e ~ i t k  ~radesh Mhi~i~all it ies Act, 
- 

. .  . . 

, ' : - -  . 1 9 1 ~ ( ~ s a ' ~ ~ i & l c , ~ v & C l a l ~ .  - ,, , .. I .  ; - .  , , 

(b) The pblic.sewice vehicle whikh pliesude; a konfract either ih aiiy Indigrial 
, E s ~ m t J E d u c a t i o n a l  Institution &dm a valid permit thereof tp transport its 
'staff md school going chiidten ,within .,;.. ..- theJimits prks&ibed in the p-it for the 
vehicle, the Addirioial ~ a ;  shill b6 liabli at the* below on quaher~y basis- 

. . :, - .  

- .  . 
(i) Upto 35 seats , .- Rs.4620,00 (including driver) . .  . 
(ii) a h v e  35 meats 

, . , - , L I&.660b:oo:(incli1di~~ .. . , .  driver) ' . 
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